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GOVERNMENT PREMISES EVIC-
TION) AMENDMENT BILL—contd.

Mr, Speaker; The House will now
take up further consideration of the
following motion moved by Sardar
Swaran Singh on the 22nd of August:

“That the Bill further to
amend the Government Premises
(Ewv:ction) Act, 1950, as reported
by the Select Committee, be
taken into consideration.”

Shri Kamath (Hoshangabad): Sir,
may I invite your attention to the fact
that out of the total of ten hours
allotted for the consideration and
passing of this Bill, only one hour and
ten minutes have been taken so far.
We have still got eight hours and 45
minutes for this Bill.

Mr. Speaker: What is it that the
hon. Member wants?

Shri Kamath: Yesterday, I got the
impression from your remarks that
you wanted to expedite this Bill.

Mr, Speaker: I am always anxious
to expedite any Bill. It should be
consistent with the time allotted.

Shri Kamath: Ten hours have been
allotted.

Mr. Speaker: I will ask the hon.
Member to speak for fifteen minutes.
I do not want to shorten the time that
was allotted. If there are a number
of hon. Members who are prepared to
speak, I will certainly give time. I
cannot have a consolidated fund for
time so that whatever balance is left
out of this item can be utilised for
some other work, I found that many
hon. Members were not interested
and a few only spoke on it. I, there-
fore, said that if one more hdr is
allotted it may be enough. I am not
going to hustle anybody.

Shri Kamath: Sir, you have mis-
understood me. When Pandit Thakur
Das Bhargava yesterday said that he
wanted to make a one-hour speech;
your remarks created the impression
that you wanted to hustle matters
though you did not perhaps mean to
hustle.
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Mr. Speaker: He started by saying
that he had already spoken for one
hour each on two occasions and on
the third ocecasion also he wanted to
speak for one hour. I thought he
was going to repeat the same thing;
nothing more than that I am not
going to hustle any hon, Member. He
may speak leisurely. 1 will give
opportunity to all hon. Members.

Shri M. K. Moitra (Calcutta—North-
West): Sir, yesterday, from the
Second Five Year Plan 1 showed the
principles that the Government have
laid down for acquiring slumg and
improving them. The points that the
Government should pay attention to
in improving the slums are, that there
should be minimum dislocation of
slum dwellers and to re-house them
at or near the existing sites so that
they may not be uprooted from their
place of employment. This is the
yardstick with which this measure
will have to be judged. And, if we
apply this, we find that these princi-
ples have been flagrantly flouted in
this Bill.

What does the Bill say? The Bill
says that in beautiful cities there must
not be slums; the slum dwellers
should be removed from the precinets
of the @ity to a distant place, no
matter whether their economic life is
dislocated or mnot. Not only that.
The Government have extended the
scope of this Bill, and the Govern-
ment, in this Bill, have proposed that
even the local authorities will have
the power to requisition premises for
their use by uprooting these poor
dwellers.

Sir, what is the necessity of crying
from house-tops that the Government
have adopted such measures for im-
provement of slums, for the comforts
of poor artisans, cobblers, vegetable
dealers and such other poor workers,
and then coming before the House
and saying that to make the city
beautiful the Government will drive
these poor artisans, poor workers,
poor refugees, far beyond the precincts
of the city? This appears to be
curious.



40,9 Government Premises 23 AUGUST 1956

The Select Committee heard evi-
aences of the following associations:
the All India Refugee Association;
the Jawahar Nagar Refugee Quarters’
Association, the Self-Rehabilitated
(D.Ps) Association; the Jhandewala 'E
Old Patel Nager Refugee Associa-
tion; the representatives of the resi-
dents of Delhi-Ajmere Gate area and
such other organisations. If you
open page 13 of the Report of the
Select Committee, Sir, you will find
that the Select Committee decided
that the evidence tendered before it
should be laid before the House
in extenso. But, Sir, surprisingly
enough, if you refer to page 19 you
will find that all of a sudden the
Select Committee has reversed its
own decision and has suggested that
the evidences need not be laid before
the House. I cannot understand what
prevented the Select Committee ar
the Government from placing the
evidence tendered by these poor
dwellers, these poor refugees, these
poor workers, who were going to be
uprootea from these areas, who were
going to be affected, before the Mem-
bers of this House.

Mr, Speaker: Was that decision
taken by the Select Committee?

Shri M. K. Moltra: Yes.

Mr. Speaker: If the hon. Member
had only written to me, I would have
considered the matter.

Shri M. K, Moitra: The Select Com-
mittee sat before I was elected a
Member of this House.

Mr. Speaker: Before this Bill is
taken up, it is open to any hon. Mem-
ber to say that he wants to have the
evidence. I would have certainly
considered whether the evidence
ought to be printed in the interest of
proper debate,

Shri M, K. Moitra: On page 19 of
the Report you will find, Sir, the
Select Committee decided that the
same need not be laid before the
House. But, on page 13 you will see
that the Select Committee decided
previously that the evidence should
be placed before the House.
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Mr. Speaker: That is all right. But
the Select Committee mbers have
not taken away the evidence; they
have given it to the office here. I
any hon, Member wanted to peruse
it, I would have looked into the
matter and given the evidence if I
considered so.

Shri M. K. Moitra: Had the evidence
been placed before the House, it would
have enabled Members to come to a
correct decision and to know what the
refugees, who are the persons going
to be affected, had to say about the
Bill.

Mr. Speakei: Why did not the hon.
Member ask for it? He saw it evi-
dently, only this morning.

Shri M. K. Moitra: Sir, the scope of
this Bill, as I said, has been extended.
The Bill has extended the scope of
acquiring places. First of all it was
the Government which could acquire
the places. Now it has been stated
that not only the Delhi Improvement
Trust but even the local authorities
will be able to acquire these places.
The field for acquisition has been ex-
tended even to lands. ‘This will
create difficulties for the poor dwel-
lers who live on those places.

It has been said that the Minister
has given an assurance that before
evicting these people alternative ac-
commodati-n  for them would be
found. But the Minister in giving
this assurance has never said where
this alternative accommodation would
be found. The Minister has never
said whether the alternative accom-
modation would be found near the
sites where those people live or
whether they would be shunted out to
far distant places where their econo-
mic life would be dislocated. Further,
we are finding that every morning
the Ministers are giving assurances
and the number of assurances has
gone to such a dimension that it is
difficult for the Ministers themselves
to remember what assurances they
have given. If they can give an
assurance, what is the difficulty in
putting that in the statute-book?
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[Shri M. K. Moitra]

That would have allayed the fears of
these poor people. In the past such
assurances were given and they had
been broken. Therefore, these poor
people cannot remain content with
more assurances.

Sir, it has been said that the
Minister would set up an Advisory
Committee. The Minister has said
that the Advisory Committee would
be able to control the policies pursu-
ed by the Delhi Improvement Trust.
The Delhi Improvement Trust have
not got a very decent past and the
working of the Delhi Improvement
Trust was enquired into by a commit-
tee over which a man like Shri G. D,
Birla presided. Trenchant criticisms
were made against the working
of this body. So, the Minister took
cognizance of this fact and said that
an advisory committee would be set
up. But where is the assurance that
the Delhi Improvement Trust would
convene a meeting of the advisory
committee and allow that committee
to function? If the Delhi Improve-
ment Trust does not convene a meet-
ing of the advisory committee, the ad-
visory committee can never function.
So, it all depends upon the sweet will
of the Delhi Improvement Trust to
call a meeting of the advisory com-
mittee. Further, there is no assur-
ance that the decisions of the advisory
committee will be binding on the
Delhi Improvement Trust or any other
local authority. If the Minister or
the Government is really serious that
the advisory committee should fune-
tion, the Government should incor-
porate a clause in this Bill to the
effect that arrangement: would be
made for the proo:: functioning of
the advisory committee and that the
decisions of the advisory committee
would be binding either on the Delhi
Improvement Trust or on the local
authorities.

With these words, I will now appeal
to the Minister and to the Govern-
ment, in the name of humanity and in
the name of the poor refugees, to
withdraw this Bill. They should
bring forward a new Bill in which

Bill

the principles that have been enun-
ciated by the Government in the
second Five Year Plan should be in-
corporated so that the schemes may
be beneficial to the people at large.
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IAY & TEM AT IqF FEE BT
ww  #< fan oA wafE SRR
fr@ard #1 e T a1 w0
e #x fr &1 o wewEt |
MM W@E | T A9 TEH fafrRd
AMET ¥ AMA qg 9@ @1 A1 AWK
qoR WA T F AR AT I a7
@ a1 fF 9 9gT AT U T FA
am w2 fow ¥ o frodast &
AT FFATE @ 3T W IR AFAF

feare g o ff wmfedw & wfa@
aifers A% w1 Q8T FE & T
M 9T AR § AR ag AegH few
& wifedq (geamdw) ¥ w18
adtar frwe aren adY @ 5w fad
@™ (Ordinance) & & &1 @

fear W g8 e fem mm fR
o fadas smm amd |\ W gw Sw
fadus & fad gqome R &1 g
I W O dwEl AR o § s
X owmF oAt § oqeR § AR
AT aeTR #T PR T | awd
Ao o1 @ ¢ BT A fadaw
b i e o @ & arfemaE
(H8=) ®1 997 T & HLad g e
SR gaTY AT ST oft Y 9w fragw
FT AT AT 97 A W
T AT 7 @ w2 fE wde
T WEM TERE 99 W1 W@ § 6K
eafaar @y o1 W E W™
TF T g9 =1 afeadl &1 gure F7Ar
e & T8l X gW A N T\w §
T =Y afeai st oy @ AR W
THET ¥ awerE @gdr & o g
e fraam aIgg & e aw
FAT FEAT ARY § 1 g@fAd wrew

Afew adi faar s v s Afew
faar s Y @y faegw & A @
M W A s A g SR
FIE IR I AL W ) W
WA GaT e & & SR 9w wgt
w © & wowm Ay Ay w 'R Wi
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&9 ¥ 9 qg AGGY FL q0A 6 WA
fegam § UF AR gEHAT & W
Tw ggwa o1 axs ¥ fad e A
THEIE TR AT FY HTET AL A AT
et ga qrey F Argar g A
afeart ot & fawr ¥ awAw @A §
3 o9 4|t A 5 W FE T
frgre Fora & Fo 7 ST 6 Ao TRIG
¥ g T EW I W1 §F qWl A
o FEd W A A e R g A
TR A @

#  Select FHEH w@rH fFar
7 I T OF 19 AT H &Y TE ofr
T I gL T FET T o "1
7 famr a1 f& oifeende & Fwady
F UF FAEEX FAE aATE WTHAT
T I FAE T G918 NI ST
F far fmft o gamd & |w Ay
wH ¥ fu A F=w 4 Sswm o
wror fardas gt wTAe AR 8, Sfe
TH A A A (ITE)
T g '

#F FoprT W 9 ¥ w9 w7
Tgar § 6w & =med € e S ey
gforar &Y, «r1 auw fe gardy Rl
A AT AT & W EH O AR
Ao ¥ AT AT ¥ A @ I
£, ar &9 ¥ ¥ o« a7, o fe 9w
Twa WAL W T oY, I e
fofas & mifawr w< ¥ wfg@
oeq AR, # W F I HAEA
¥ v €W fF o0 GORT w
Y W Aw ¥ fag o w3
fir ag Tiframife & Il o oF geE-
1T FAA—mmraeft WS —
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T3, ot fr fad wong & fog & s
7 zmu, afes g8 bEen ¥ faar 9=
fram ity o Fm & fou—faer
ez gE A yAEAT & SW
T ¥ AR T I A AW F T
FE FEAE A KT AT | TG T
g arfed fF e R Y
T 4T ey & & e #Y 9 gEn
AF | WAL AT AT AT FH
¥ F9 gAAT & FE, a7 AL e &
g qere, fow &1 f5 &7 o (9%
i % &Y aTEt W AN A T
o & s W) § A
fr g g & g #;, g
@ AT s &7 gL A # gl
FH M ) @ ¥ wa
qT #r§ A g 2, afew aF I
tfawF § A @ fag sr e
FE Y wrfgm Frfex FE )

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt—-
East): When will the Minister be
replying?

Mr. Speaker: After the hon, Mem-
bers have finished their speeches.

Shri Feroze Gandhi: Will both the
Ministers be replying or only one?

The Minister of Health (Rajkumari
Amrit Kaur): I should like to say &
few words if I may, before you call
on the hon. Minister incharge.

Mr. Speaker: I shall now call Mr.,
Gidwani and Shrimati Kamlendu
Mati Shah. How much time will the
hon. Members require?

Shrimati Kamiendu Mati Shah
(Garhwal Distt—West cum Tehri
Garhwal - Distt. cum Bijnor Distt
North): I require only three minutes.

Shri Gidwani (Thanne): I want ten
minutes.
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Shri Naval Prabhakar (QOuter Delhi
—Reserved—Sch. Castes): 1 require
ten minutes.

Shri D. C. Sharma (Hoshiarpur):
I want fifteen minutes.

Pandit Thakur Das Bhargava (Gur-
gaon): I have submitted yesterday
that I require at least one hour.

Mr., Speaker: It comes to one and
@ half hours. So I will call the hon.
Minister at 2-30 pv. I the
whole thing will be over by then.

st wwEAfa g o oww |

T W 99 AN Swe w7 ¥
i & for &7 auw fawr @,
foe & s #Y gewETe ¥ E
aré 3 wedT Y agi % Fd ¥ 4
waeqT ¥ qUA fHAT &, w W
wea &, A fF 9% #Y g7 & onfag
o gEr Agwr g m o W fadew
tFE TS ST A T

TEE

2 frw A AR # 3RF
T o A g7 T wT T4 T,
@ F FER A Qe ¥ afa gy
T o Iy a€ sfere Fv g
FEAT BN | W fOd @@ SrErE
et § g ¥ AU frd & o9
| W @l § @ fer 9w W
o FU B g F owW W
e & 9w | gl =g
AR e 95 Wy
IAFT W ATET W AT TG W@ T
S W FI A gEAI afg@ W)
T T HY NG § AT =wTiEd |

wEl aw AT AT W g
§ Sa& wae § 91 ¥ § faepe
agl W7 Tfgd 1 A wEr AwE
w1 fewT Fae TR B g anfgd

Bill

IX AW FT A g4 F g ar ey o
GECRE TS I O
9T g AT qF AHT A ®T w4
R &, A W F ol gg
T fam  faw s & werd gae
T ey FTAT  IT T
9T AT FT A F WA F
At ¥ dfem T fear s

Shri Gidwani: The main objection
which has been raised against this Bill
is the question of providing alterna-
tive accommodation to those who will
be evicted or removed from the pre-
sent places, I have some experience in
this respect, apart from being evicted
from my own land; even those who
have come here have to undergo this
trouble and great suffering. People
who were living here in Delhi and
other places in the beginning have
been shifted to colonies which are
situated far away from the business
centres. Not only in Delhi but in

many other places in India this has
been done.

It was stated at that time that there
will be enough employment for them
and there will be no difficulty as re-
gards their source of employment or
income. But experience prove that
they were not able to earn their liv-
ing and many had to undergo terri-
ble suffering. The whole -criticism
that has been levelled against this Bill
is: what about those people who will
be evicted and how will they earn
their living? My humble suggestion
is that we must have a comprehen-
sive scheme before us stating these
are the vacant places in Delhi and
how you propose to shift them, how
many houses will be built, what will
be the accommodation there and what
will be the facilities for employment
round about there. Unless that very
clear picture is placed before us, it is
very difficult for us to vote for this
Bill. Though I was also a member of
the Select Committee, this hesitation
was before us.

Apart from this aspect of the
question, the other question is the
treatment that these people rececive
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at the hands of the lower officials.
After all, they are not to be blamed
because they have to carry out a
particular policy. Therefore, the en-
tire question with which everyone is
concerned is the question of remov-
ing these people from where they are
residing at present. I have also seen
some of these colonies, some of these
places near Ajmere Gate. People
have been carrying on their trade for
generations in those places. Now they
will be shifted six miles away or
seven miles away from those places.
How will they be provided with
source of employment? That is the
main problem, Therefore I would
suggest that this Bill may be post-
poned because all the Members are
more or less opposed to that. Mr.
Radha Raman, who is an old resident
of Delhi gave a very graphic picture,
heart-rending picture, not only of a
few lakhs of refugees alone but even
of non-refugees numbering about
three lakhs, who will be displaced.
Where will they go? Therefore, we
should have a complete picture and I
suggest that the Bill may be post-
poned for the time being and a com-
plete picture may be placed before
us so that we may be able to under-
stand the whole question.

1 M.

The other suggestion which Shri
Radha Raman made was that the
question of the advisory council
should also be settled before hand
and we should know who are going
to be the members of the advisory
council and what are going to be
their functions. We have just had a
debate on the rules relating to the
Displaced Persons (Compensation and
Rehabilitation) Bill. In connection
with that there was a statutory ad-
visory board of which my friend
Pandit Thakur Das Bhargava was
also a member. You saw how the
recommendations of that statutory
advisorv board were accepted or re-
jected by the Government. Let us
not have a repetition of the same
thing. Therefore we must know what
are going to be the functions of the
advisory council before we can really
be willing to support this measure.
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Otherwise, in principle who would
not like in these days that slums
should be removed? After all. we
want all amenities to be provided
and the first condition of a good
house should be that it should be
airy, that it should not be in a con-
gested locality, that the number of
people living in that particular lo-
cality should not be wvery large.
Everyone will be willing that we
should have open spaces, good houses

etc., but the whole scheme shoulld be
there

When the refugees were being re-
moved to Kalkaji, Malaviya Nagar
and Lajpat Nagar, I used to say:
“Whyv not build houses near about
Delhi?” They used to say: “Where is
the space?” I said: “Build multiple
storey houses.” Now you see from
Red Fort onwards up to Hardinge
Bridge so much vacant space was
lying there. Research institutes, in-
come-tax office, newspaper offices
and a number of institutions have
been built. These need not have been
built here. They might have been very
well shifted to places four or five
miles from here. We could have built
multiple storeys as they are building
in all big cities. If you go to industri-
al cities in Europe, Soviet Russia,
China or other countries, you will
find they are building multiple-story-
ed buildings. We could have done
that and saved many lakhs of people
from starvation or under-employ-
ment or unemployment. But what
did we do? We are having all these
offices, an office like the Income-tax
Office and even a research institute
near about Delhi, while shifting resi-
dential places far away from the
business centre. Therefore these fac-
tors, what we call human factors,
should be taken into consideration.
We are not taking human factors into
consideration. We are simply having
a plan and a map. So many people,
shift them seven miles, build one
room tenements, keep them there
and money will flow, occupation will
flow and all will be employed. This
is not the way of planning. This Is
not the way of rational thinking. This
is not the way of improving the so-
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;jal status of people. Suppose you re-
move them and you give them a
room, does that fill their belly, does
it lead to their advancement, does it
provide them educational facilities?
All these factors we are ignoring. We
are simply proceeding on some basis
which has no relation to the realities
of the situation before us. That is
why from all sections of the House
there is no support to this Bill though
the Select Committee has approved it.

I do not want to go into the history
how Pandit Thakur Das Bhargava
was the Chairman of the Select Com-
mittee and how he resigned. He will
give you the whole background of
this Bill. I will only say and repeat
again; let us not in a hurry pass cer-
tain legislation which may bring mis-
ery to thousands of people instead of
bringing relief to them. If our object
is to provide better housing accom-
modation, if our object is to remove
slums, if our object is to take steps
towards the advancement of the peo-
ple and their better living, we must
have a clear picture before wus. All
the objections that have been raised
here in the speeches so far are not
mere phantoms, something airy or
imaginary. These are the real facts
of the situation. People who are liv-
ing in Delhi, men like Shri Radha
Raman who know the real situation,
who are moving about the city are
telling you these things. Therefore,
you must have some faith, some con-
fidence at least in your own Members
who are not your opponent, who are
not saying anything with a view to
defaming the Government or to put
difficulties in the path of the Gov-
ernment. Of course, I do not sug-
gest that the opponents say things with
a view to defame the Government or
create difficulties, but 1 say even your
own friends, members of your own
party, people living in Delhi who are
all well-wishers of the peoble are rais-
ing these objections. Why? Because
they have genuine fears. Therefore
you must create a situation in which
all these genuine fears are removed
and a complete and comprehensive
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scheme is placed before the House be-
fore the Bill is passed in a final form.

With these words, I would only
request that something should be
done to allay those fears and create
a situation which might be favoura-
bly considered by the people, so that
all sections of the House may sup-
port the Bill. Otherwise, in princi-
ple no one in the House will oppose
such a measure which is intended to
remove slums and create better liv-
ing conditions.

Y 74w WAL gg fauauw
@ THE 1T §ET g
T FOW ¥ TR @A 8 ) UE
famr @i & F @A WA o
2 omm A Faws A oy
g H Aga §E FET £ | T
A A1 arg Y aF gE F T T8
o &1 3% I § ST SrAEr
g g |

Y IS AT a1 98 € fF gEnar
#1 ofas qwamg A8 F7ar ot 9 5
T S K FY AT § AT AT e
Frmamadaf@a g Fsamr
v 39 Wedl 9 2T § o ff fadmw
F w= @7 § s o fraw dwfe-
fram aq SmaT§ 1 1S9 Wl § AaAw
forere & IO WAATC & & w FTX
g1 9 mefadas § A g@ € wC
g9 I 3G at wew g fF e
W Al T HIE GTH G AT g
$1 & AR o Thw A
Qe 88 g8 € "R g0 wEe
F43 g & v ww faduw A WE
uT g AT Jgt &)

[Mr. DEPUTY-SPEAKER in the chair.]
17 pM.

g & § fr for ol & @ @3
gi & o e o faduw & S
9 9 9T AT FIT w6 I
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T T IHY ag Y d FaAw sy fw
Ig  EEATAT # fwar | @I
# roomdt wré w®y 4, ITHr gerA
T, HIX S9 AHE FT A Yo HT
Yo T W ¥ fgEw & &=y o w
g rzaar & 4, SR T AT A
Tlex § IA9 IEEr FHa 9T qrd
Trar wfg & & feama & wfo gamEr
arafa ad M M) W AR F
TF TET TR AR gL A AT OS54 |
HT wawaT § § W S fF 57 ey
afeat F w3 § § FY T 0w O
WA R 0 aR § | & A
%7 waeqT 13 & & & fom o am
T FT W AMT AT § W &7 N
§ o gu few ¥ ol gk e fm
¥gd F@E 1 F AN Yo HIT Yo
o T 79 & fegEe § o % @l
gwa § | WY AW At R fel
¥ 9w g9 I g G AR 4
T WA ® §a0g W &, a1 98 Iy
g w1 o Afeowa g a7 T
Fh | qF w5 o§eEEe
T (gue W) 7 w09 am wify
e 7 s afaad o fgma
FHE & df | 39 S 9% "7
Mrag sMETE dTqEmifs
9 9gF  FaAr T fEEEy o oW
& W1 FEAT A av wmer w4t AEY &
o7 @A | A TEEe g8 | afa-
w fFar @ Avgw g R S A
w13 T4t ¥iF 9 & fewe ¥ @A
(fasrer) & ford @< &om grr &)
AT Sifad f6 a8 3 ¢, @1 o |
e TG T F TG qT TW FHT Ay
Fmg At av zw wd wfa & T @
a1 wFar &, SFFT vo WX Yo ®E
T el g ot A e e
aifgd | TE fad wgr amar @ fw
AR A A T Ay aTT g
Sfe ag ot 1€ gelte A g W

Bill
Fgy ¢ f5 zw wgr gureEndr AT
F o BT & Ay &, fee adr
waEqT § I a9 &) A9 FEAT O
TR Fam o d A ¥ fE
T A AT AT AT SATRTE | O
o AW g agug Fwrag
TreHT  falt as S Y 9 & weAT
AHT F9AT AR AT TYIAE TE TART
Fag aiFT | AT ggEie 3R &
oI ST Y AT 9ER0 g,
T Y 0 9% Hz TFYARE Tz A fommm |
9 98 WIEHT W99 AFE F1 9 F
At 33, FRT 99T Frea w1 e
TYEHT @ L, AT AT &
qEE  AEl won f§ oag wiEEr
IR fFadt ®ma F 39 @ ¥
o 9g W a<g AW §, I gF
T & W /A

gt aF FA F1 awedw £ oY
Ty W0 F 72 faw & ST A
TS| 1 = faamr w1 g aqemar
& o Avr feoet T swEEa §
oo e qare wE

FEAA AT FT agA [T HEAT
?awl & o oagw & T4 g 7 E
ST &g 7 a1 3% a894 F 7 T E WY
T & s for w1 wrpw g@emw
far mar & 1 Y IEY IEF AT qN@
FET AT & A W G/ FY a9 wE
ST 1 anfr frge faAl =@ Y @@
g1 ¢ gas AT e T T fF Al
T 9T AT FAH AT HIT IR
T ara fe W 3@ fedas
Fr ¥ FT Ay AT SEEE gu
& i agi & aga & sfafafy qm ¥
s fast | IR a@ aamn fr fae
gk fomr § wawee & @ @ qar
T gATq | A, gt g @
g W T 4G g S g |y
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TET T | gW AT T F FH W
gea § #fgd &5 gw fow waear §
qF § S # gwer @A faar s
I T2 @ miww w=i A @
et W@t 9¢ T gar ¥ +Er A
fazdy & o Sa% w0 wow ¥ IF AW
A AAE, AFAHE FT g AFE
ul” Fogl W 9w 9@ §, 3w
FT AL FATL. A, ITET @/T &, Far
qUEH &9 F2 AR T T ge,
I@ TG ¥ T @ FL T A AT4T A0
@R A TG H I FAT G FY qFAT
W agF T T@9 § gH SHg
WX Fg 9% gAY Aot FT \A T
F T IAAH ENA, THHT FF g
A W A AN gw
g famdt & fF o o & s @
TG F FHFIT GHE A qT0Ed ATt
N JHET aH 4§ | foager T g
Tt faam 7 faaere # 0w 39
T o WY WX TG I TEA { 90,800
T F A IE AR IO faeafra
wrgat ¥ Far f ot gt ot wrd
FE E I qEAT ATGA I FA
fo0, Poo M FHIA 7 HIT Loo FYAT
FHEE aA F ol 3 | IAF TIE w
Har =1E G|T w0 wARG § | F www
§ f5 &% Sl a0 %1 afz #18 wriw
AT g, w1 T 0% ) a9 9@
@ o, aft gw ow® W o
o diT gl w1 IS FT A
T AT OTERT T AT FL a@rAd
A AR AFER W Tsar
Ao afs g TuS @19 § ST a8 FE
fF g0 wF | 9T T ™ e
27 & X IS 919 H AT gw WA
A AT R, @Y AgrAr A AR
& drag w99 @1 Awar g fF A
T O | Y A g9 aerd fF
ag 7@ § T @Al 9T W9 Agl
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a‘lr-mg%wﬁmﬂﬁ“ﬁ
T IHT W T AW AT A T
9T ¥ WR §G T TG T AG AT
o gy g 0 0¥ @ & ar I
T/ 0T FETEH WX IR @A & Ared
@ dfas @R @ wfas w=m da
FEEE AT F@ 9 IR
<z

T o oawe ¥ faaw s
t fF 97 oY wraT g A @ 4R
WE 9T WY UF  OEATEEd S
( dawiwe wfafe ) a=w &
WTIATET &9 &, q8T qE S HTE G
% fr Geamgwrdr @€ AT AWw
Y g *u 9% AET SEE | qR
wmWamFaa a@ ¥ T g 5w
T FL AT F 99 Fg AT § WK
srda Y st § e few ewd
T FA AT W A § AR A
w7 TG & A AR R T A
2 fear wmar & fF fas & Gar fomn
g 8, Wl gy W sTEw
# f5T T@ ¥ qg TG FEW AT
o wEeT ¥ ag s e fn §
W 9 EEEE e 16 far
& #15 oft sfaa  smEear w1
wifs ag 1 qoffa S 1 A
aY & g, ag @ famger qraTor T
|RIt T AT § AT SEET A
Afagds § gaATEr 9 aFAT ¥ AR
T9T FF ¥ g0 T I F7 S0T
gt s A6 mee & owdie R
f& a8 = T3 Afmt 9o am
AT
Shri D, C. Sharma: Though I have

made many speeches on the floor of
this House, I do not want to make
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a speech today. I want to make only
an appeal. I do not come to argue my
case, because that case does not need
.any argument. But I come here only
to persuade the authorities that be, to
take into account all sides of the
question, that have been referred to
on the floor of this House today and
even before.

My first point is this. Kindly look
at clause 4 of this amending Bill, and
lock at the number of authorities
that are going to be in charge of the
directive operations of this Bill. The
very enumeration of those authorities
makes one feel very doubtful. First
of all, there is the Central Govern-
ment; then, there is the authority
under the Requisitioning and Acqui-
gition of Immovable Property Act;
then, there is the State of Delhi; then,
there is the Delhi Improvement Trust;
and then, finally, there are the local
authorities.

Sir, democracy does not mean the
proliferation of authorities. Democra-
cy does not mean the ramification
and dissipation of authority. I know,
democracy means decentralisation.
But this is not the decentralisation
that we want; this is decentralisation
with a wvengeance. I would have
used a stronger word, but I do not
want to use it, because I am making
an appeal. But I would say that this
multiplication of authorities is, in it-
self, a condemnation of this Bill, be-
cause there are so many grindstones.
Every authority is a grindstone. I do
not want to use hard words, but every
authority is golng to be a grindstone.
And all these grindstones are going
to grind the poor man into, shall I
say, flour.

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
Do not use strong expression.

Shri D. C. Sharma: I have come
here today to make an appeal, and
therefore, I would submit, with the
utmost humility, to the Ministers in
charge of the implementation of this
Bill, that first of all, they should do
away with this pluralisation of au-
thorities. Unless, that is done, I am

Bill
afraid there can be no peace, there
can be no effective operation of this
Bill, and there can be no effective
cantrol over anything.

I would suggest that instead of
having these small authorities here
and there, instead of having this
brood of authorities, they should
have one strong, competent, and im-
portant authority who will deal with
this problem. That is the first point
that I want to make.

My second point is that the phrase
‘public premises’ is too wide a phrase.
Anything can be covered under the
term ‘public premises’. Formerly, the
wording was ‘Government premises’,
and now, they have coined a new
phrase ‘public premises’. I would say
that this phrase ‘public premises’
requires a lot of definition and eclari-
fication. Of course, it will be said
“We shall do so, when we frame the
rules in connection with this Bill’.
But I think the House is entitled to
know at least the broad outlines of
what the words ‘public premises’
mean. Whatever is given iz vague
and does not lead us to anything. I
would, through you, request the hon.
Ministers that whenever they bring
forward such Bills which have to
deal with millions of people, they
should kindly see to it that the words
bear some definite connotation and
they are not left vague and hanging
in the air.

I would, therefore, say that the
phrase ‘public premises’ is a very big
net, and this net can catch any fish.
Of course, it is a net which will catch
only small fish; perhaps it won’t be
able to catch any big fish. But I am
not worried about small fish or big
fish; I am worried about the maze
of this law, the tentacles of this thing.
I think this should have been very
clearly and precisely defined.

The third point that I want to make
is this. I have no quarrel with the
DIT. I only want that its nomen-
clature should be changed. You keep it
as it is, but do not call it Delhi Im-
provement Trust. You call it Delhi
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Displacement Trust or you call it Delhi
Enrichment Trust. I have no quarrel
with that and you can keep it going,
functioning as it is.

Shri Feroze Gandhi said something
in this connection yesterday. Nobody
has had the courage to contradict
him, and if anybody contradicts him,
1 think he does so on his own, at his
own peril. Shri Feroze Gandhi is not
the man who will make any state-
ment on the floor of the House which
will bear challenge. What did he say?
The premises which are taken over
by this Delhi Improvement Trust are
being sold, are being rented out, to
so many adventurers who have come
to Delhi and who have made lots of
profit out of these things. Delhi is
a very great city and all kinds of
people live here, There are also some
persons who want to make money,
quick money, and money in a clever
way. Therefore, I say that this should
be called the Delhi Enrichment Trust,
because the authority which the Gov-
ernment are going to take over is
going in some cases, more or less, to
work for the advantage of some rich
persons who take land at I){"s 5 per
yard and sell it at Rs. 50 per yard.
They do so, and therefore, I say that
this business of taking over land is to
be scrutinised, controlled and regulat-
ed. It cannot be left to this Delhi Im-
provement Trust. We know all about
this Delhi Improvement Trust and we
know what a glorious account it has
given of itself so far. As a Member of
Parliament, I would say that the
Delhi Improvement Trust cannot be
given these blanket powers to play
with persons.

The fourth point I want to make is
as regards eviction. We know
eviction of a kind; we, persons who
have come from West Punjab or per-
sons who have come from East Ben-
‘2al, know eviction of a kind. But that
was compulsory eviction of a kind.
This is illegal eviction made legal.
That eviction was due to the catas-
trophe which overtook us, but this
eviction has been made by us. If 1
give you the harrowing tales of this
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eviction—I do not want to cover the
ground which has already been cover-
ed by so many Members—if I give
you only one harrowing tale of those
persons who have been evicted, I
think you will feel very unhappy.
Every Member will® feel very un-
happy.

‘What does a piece of land mean to
a man? I want to have the attention
of the hon. Minister, Shri Tyagi, also,
because he is a humanist. What is the
meaning of eviction? Eviction does
not mean eviction from only a dwel-
ling place. It is not moving from
Pataudi House to Weste.n Court and
from Western Court to North Avenue.
It is not a question of habitation
alone. It is not a question of moving
from this road to that road. It is not
merely a question of living quarters.
That is also there. But with these
houses are associated the sources of
livelihood. It is not a question of mere
shelter; it is a vast economic pro-
blem. The house and the economic
source are almost one and the same.
It is not only that. It is also the ques-
tion of the social community.

We have all come from West Pakis-
tan and we are happy; the Govern-
ment of India have done so much for
us. But then the social community to
which we belonged in West Pakistan
cannot be had here; somebody is
here, somebody is there and some-
body else has gone to some other
place.

Therefore, the house means three
things. It is a roof, it is a shelter over
your head. It is the source of your
livelihood and it is also the centre of
your social life, These poor people do
not go to any clubs. These poor peo-
ple do not have any office establish-
ments. These poor people do not have
any big business shows. They do not
have any such things. I would
therefore, appeal to the hon. Minister
and also to the hon. Shri Tyagi, who
seems to be very much interested in
this problem. The problem of evie-
tion is not merely a problem of the
location of a person. They will say;
"We will give them alternative ac-
commodation’. Very good. That is also
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something; I do not deny it. But al-
ternative accommodation is nothing
when you uproot the man from his
social life and from his economic life.
You send him six miles away or
seven miles away, or even two miles
away of course, you will say ‘We do
not send him six miles away’. But
if you uproot him, it is physical up-
rooting, it is social uprooting and it is
economic uprooting. It is an uproot-
ing for which I cannot find adequate
words.

Therefore, 1 submit most respect-
fully to the hon. Ministers here—and
they are the ultimate judges of what
I am saying—that this problem will
not be solved merely by eviction. I
have been told that now certain plac-
es are kept open spaces. We need
open spaces. We want lawns. I want
Delhi to have lawns and open spaces,
but before Delhi gets lawns and open
spaces, I want roofs for the poor peo-
ple, 1 want roof over their heads. [
think lawns and open spaces will
come afterwards. Now, so much of
the land is being kept as a sealed
thing in the name of open spaces and
all that.

1 would request these hon. Ministers
to stop issuing these notices in the
rainy season. Do you know what is
happening in Shahdara? In the
Jumna, the water level is rising and
it is only 1} feet below the flood
Jevel. A numper of houses are under
water. Water is flowing into some of
the houses, and even at this time
notices are being served on some of
the inhabitants of Shahdara! I know
these Ministers do not serve notices.
They are very fine flowers of Indian
citizenship—finest flowers, I should
say. They do not serve the notices
but you know that notices are being
served, and those poor people are
being asked to quit their houses at
this time. We are Indians and we
know the rainy season and we know
the difficulties which are experienc-
ed in the rainy season. Of course, my
friends from Bengal know them much
more than I do. But even here the
rainy season is not a very pleasant
thing always. The rainy season
means the falling of houses and so
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many other things. These notices are
being served on people in Shahdars
why? So that they should quit those
houses at this time. I would say that
there is a kind of panic at least in
Shahdara at this time, because notices
are being served. '

I am told that this Bill took a
months to come into form. It con-
tains only 6 clauses and I do not
know why it took so much time. Of
course, Pandit Thakur Das Bhargava
will be able to throw some light on
it.

Shri K. K. Basu (Diamond Har-
bour): He was dethroned.

Shri D. C. Sharma: Who was de-
throned?

Shri K. K. Basn: Pandit Thakur
Das Bhargava.

Shri D, C. Sharma: I do not be-
lieve in these things, enthroning and
dethroning and all that I am a demn-
crat. You may have belief in them
1 have not.

The Minister of Defence Organisa-
tion (Shri Tyagi): He is a commu-
nist.

Shri D. C. Sharma: This Bill con-
sisting only of 6 clauses took 8
months to take shape. Why did it
happen like that? I want to know
from Pandit Thakur Das Bhargava
why the Committee took 8 monthsto
give shape to it. That makes me think
that though this Bill appears to be a
very simple and non-controversial Bill
—1I know what Sardar Swaran Singh
proposes will be non-controversial
because he is a man of sweet reason-
ableness and he will make even a
controversial thing look non-contro-
versial—this Bill is bound up with
the lives and well-being of lakhs of
persons, lakhs of those persons whom
we, in our imaginary visions of autho-
rity, call poor people. I would be
ashamed to call them poor people.

This Bill concerns the fate of so
many persons:; it also concerns the
future of Delhi. Is Delhi going to be
a paradise for profiteers: is Delhi
going to be paradise for people who
traffic in these lands? Is Delhi going
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to be a paradise for those people
who are trying to get rich and fat on
these things? If that is going to be,
I despair about the future. This Bill
is meant to make Delhi a better city.
I may tell you that when this 3ill
is passed, Delhi will not become a
better city than before but Delhi will
become a good city for some put not
so for all.

So, I submit most respectfully to the
two Ministers who are here and the
third Minister also who is here because
he is taking a lot of interest in this
Bill (Interruption) that this Bill
should be referred back to the same
Committee and all the sting that is in
it should be removed because in every
word of this Bill there is something
which will cause some suffering, some
misery and some hardship. Therefore,
I would say that this Bill should be
withdrawn and another Bill should be
brought forward in which should be
embodied all the constructive sugges-
tions given by the House today.

With these words I thank you for
giving me this opportunity.
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Mr. Deputy-Speaker: 1 am doubtful

whether the Chair in a democratic

Parliament should be addressed as
gharibnawaz,
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law.
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“The Committee with to place
on record that it experienced
considerable difficulties in elicit-
ing the requisite information
from the various Ministries con-
cerned who, in the initial stages
of the enquiry, did not seem to
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be very clear about the nature
and extent of their responsibility
in the matter.”
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o sl @ ofan & foRefew
(wfafafaar) = wanfai o € w9
T ET A g el W Ry I3 Wi
® 7 wraa &, fow e B WA
Fr ar=at fafer gi—

“The Committee took up clause by
clause consideration of the Bill.

Clause 4: This clause was taken
up first. After some discussion it
was felt that the Minister of Health
should be heard at the 'next sitting

_before the Committee proceeded fur-

ther.”

3w fa fafrex ors &0 awrdw
7t o, Wir " W Y W
FAfaeE #1 geadt w2 fr )
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[feq sz 7@ ]

S W g fafor #§ arferamie
F R Fva< GTEA H9E 9 | F HEL
qteaw & & — = Tat oo, s o
Four AT, AT g fag, o fire-
arfY, geEre @ fag, =t e wWe
ey, g afew, fafee W% 899,
sy Ty wwAdT, A S AR
saar sER fery TR ST
Fsefer #a8 et & & § 7@
o gt g-fored FraT R U A
IR § SUREC AZ 9 ; FA ¥ T
Fafgeaa & AR § &1 §Y ¢, W
# 9g FX AT E —

Clause 4:  After some discussing

the Committee decided to omit sub-
clauses (a) and (b).

In sub-clause (c) in page 2, line
6, for the word ‘public’ the word
‘Government’ was substituted.

The clause as amended was adopt-
ed.

Clause 2: The fcllowing
ment was accepted:—

In page 1, line 8, for ‘public” subs-
titute ‘Government’.

amend-~

The clause as amended was adopt-
ed

Clause 3: This clause was omit-
ted.

Clause 5: Sub-clause (b) was omit-
tel. The clause as amended was

adopted.
Clause 6: This clause was omitted.

Clause 1: The following amend-
ment was accepted. In page 1, line
4. for ‘1954', substitute 1955,

The clause as amended was adopt-
ed.

Enacting Formaulas: The following
amendment was accepted:—

For ‘fifth’ substitute ‘Sixth’

(Eviction) Amendment 4152
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The Committee decided that the
evidence tendered before them should
be laid before the House in extenso.

The Committee decided to consider
the draft Report at their next sitting.

The Committee decided that Minutes
of Disssent, if any, should be sent to
the Lok Sabha Secretariat by
1 pm. on Saturday, the 30th April,
1955— (because that was the day
fixed for the presentation of the
Report).

et FTAATEY a7 g% i 7w S
fram T TR &9 WK TR A § )
¢ O B A FEEN S FT AT L
A T | gAY e v ffen §
¥ wEEET A O =X 9 1 F
T wwe § T § qE S gt
g1 ww frer & faems 18 O T ]
fr v e AR ag fFmr 1 A=
Sy A E 1 A F WS FAT AT
g i o o & 5 T T AT @1,
T 7g awwd 6 R 7
@ w7 & W g e ufar i
e @ g faefve o
AR AR F A T § | g A
+fr e % Fr gEw T v fe Wt
o A et Ay A § g derT €
i @ foafed § a1 swfdN
¥ qareTa forg fF & gt ame A
& W W T AW aTdl 7 FrEw g
o, AfeT q@ AR W W F Y
Fg gzar § 6 W AT awl T g
FraE TG Y W T A AR
T w4 fe, Fomd gaTdy aedy
it iy e @ o A §
qarE Wl HeAd AT F An W
s G griT W AT § "E
7@ frad wmaa, foee fe frad &
e & | oW T CEE s
&5, 9w Tw T WE WeX WE
o feaforee (frad o @) & )
&9 e & fil 9 A0 F w9 G
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& qaifaw wqw &1, 9 fF @ qEw
F e frn § e J 4G 5 wAe
% Qe off Fg7 9 f5 g7 @ aR T
3 ED  AEWT FT CIAGET FI S,
dfeT F TR A fFT om0 F A
o7 Y 9T feed & Wi e g o )
ot e S} geear fag Y i aret 1
e der ot g€ &1 SR AT, gW
F sifyw &Y fF fedt a7 gae ame
TAR-FAALH FT A9 W AW, AfHT
TR FTHgTEr griae qg1 gk | a8 I
§ f g frgrare &) wifeer warert € X
¥ zar qfea #Y aEar g, -
frud et s dw i 3ar) Tau g
fF % =% 7 I AW F IR
(swrerama) 1 s, fewr R oaw
SAIFT ATed 4 WK T Hifow |
g fAe Smar Qe e oo &
& s fF w39 weEw ]
w &, g 9w i deen fEm
qfs fAm @ = F @ e+
T faar w7 .39 faefas § & @@
73 370 fr o qEargwd A8 Al
Forarr sty R F wwa g R s amet

TE AT & F T OF 49 7 o 98

& 89 F fu o fgear & SOwmO AR
e 39 T g wE g, fF Ay
ot F Jard A cEarged @ St
ol @ A @ 107 F9
difeq & W 7w a1, wwlw 9w
aar 7g) fr fafret gga § e
WY w7 T 9w e | sree Erar
WY 98 T fawt & o 39 6 90
N T oaEe ER A Ay e oo
FEE=GE O | w7 Ag & a9 ar
7@ grm, fawd a) § @wr A §
AT fF oo aei atd e ard iy
AT AT AT g AT R &
qg ot w9 g ged et g

o 0 T 1 FE FrEErTEr F @2 0

gelr ardw  (dfafgm @) «1 W=

Bill

Fiedeqy 7w faar wn @ i

. o adt e o R geaed

T Y o fa=r #7 fgwam a0 fo o
ST A, W 3 faw & fag €
THEHT TG W9 WX A Gt § oA
T AT &) ¥ FEw § uw @y FEAr
W @ E 1 OF A Ay o erer-
Td F wAH F fF e g9 @ g
TAT 1 | IEA 99 AT F 989 § ar%
TRy @EEm FE 6O sy
e 7 B Sga giede
faftage & hw #, oY e =5 Ry
), 9F w7 oIw FdE Ao
TWR ATed & fo a1 ag 7@ wga
afF & ug FE4r Fmar § fir fafres
aifgar fmdt fasr & oF 980 3 ot
LT AT FHAT T9F A FE G
g feoelt & wrwer =@ 7 g owelr
%o & #Y a7 & fF disp’ace ] persons
FETH AR A FBAEA FF € @e
qaErfas @19, ggarfeds oy
FAE  (weiw faur wfafa) #r fo
W 5o faems Y, AT o7 T
o @t el & Az § ‘R oaRw
A (AdY) o g faeer 1 F wwRET
¢ ¥ wa grow ¥ wiede AT AR 9w
W@WWE}W%IEﬁﬁ
TG IR F AT A F qEHA
@ & W 7 F w A g
7g ferdifare ¥ (qmmmd afa)
&\ o yifas «dt g1 e &
FEE § 7g FaY Tear g 9 @
fedit (&) &% g1 =wsr dar
fs ot @gw & am gk fafmee
HRT T faw & vargerd A (A
uwrd ) w1 FEREEE 6]
TR I 3d aIfF ag aEedr av gy
STt fF ag dm A § 1 A aran §
g w Ao § 1 g At g
o 31 STE § W SwRr war
A & aF, g fafeer ag g fag
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[ﬁfzjrm'tmwm]
A T FE AT T IAH A

off T TE oY 7 FER TATHA A |

& @i e i gk fafiree amew fee
T it I3 R T g wifs
39 & TEiE 3w A o
ST &Y I WY GAHFIIE A AT
g A w A @ F
I ¥ 0g G g HIC T AL
Fiedega g | & W T TR
g  staw  fAiAeeT 9ed W aw
miu‘l—(ﬁ%aeﬂﬁaﬁﬂ
JAEE T 2 99 F1 9N WA |

¥ ww fadE & At § w AT
@ AT | AT A s de ofar
it o O ¥ Ty & }c =W
o & (i &1 qa ¥ e
ST fafieeT @gd qdE ¥ 49
s Il 7 99 wEEE Y aEr 4
faT IT T A ST TR A A FTFH
T frear 1% A Eea d feel
Remm w w5 T e fan

21 F wuwar g 0 v gl A

o oz & a Ay (Tee & T WeE
2, T G T AT FL A FY 3@ WA
g1 g A ag A AT & fF AW
e, FEET, AverE g (@i
awt am) @i TiE G @
e Tl @A, I F I g
i T AT T & 1 9 TG FL I WA
Ay F § A HET A FA g
oI 99 F T A FL T T gHA
wg TaAT aed § 1 19 fewfew &
A G g AW FA AT R
F g § ¥ fraw ofle mef
Y o7 T TAE] § S61g &1 ATHAT
¥ afgr 7w f ag AmEiET
zﬁqfwwﬁmaﬁﬁﬁtﬁﬁ
G A | § WA g fFag 3w
¥l 9 wET FaeTar Wl 6 T wE-
Ay, AR oI a @ E

fira TR WY WIT W TR A ANE
) oAwET Aty T E fgne A
AT 2 @ | WA ¥ AN A
T FrEw TS 9E & 99 § oA A
FTT oY ¥ Loo HIT 3o WH AT
v TR WA AR [
gw%@ﬁﬁwﬂﬂ'&aﬂwﬁ‘r
agt A 7w g A Ew fEeara
F it @ g O AT EE w1
soefer  (faemfas FT0) 0 MR
Tew 1 #r fET 9 WK T W
aFaT fF 3 0w wEfEEl S I a@
¥ ez w7 faar 9@ | €1 awa 1§
T T S YW & g g @A
& fod &, HiFT 99 g 9T 39 A1 A
TR A & wEe S fE A
I TTE qT I FT AT TG A FHAT
wiifs agr 9% ¥g  FemE (FfA)
w1 a7 A F A S wAAy
9T o § s fom A awg § 9 T
ST O e A § | 9 TR
9T ST WS I FV AGAT AR § I
F1 T @ & @war | gated A
=19 ¥ HTHA ag g a e iR e
o st & ¥ fEew wiE &
Fai T 37 | g AR & 76 ;9 W
N W L TH A sgfhe g A
¥y % fauT o ATF W A W &
T i T FAT FAT TG § A A
seqfie AT AR FE W@ WX I
F 7 9T ¥ a9g ¥ WA F ag Hwar
faar (& o faer 1 e 7 faban omd
& W ag swgfve feaem 0 foee
T g afgd aed wfd F AW A
& 9w g ¥ e anr ot 1 &
guwar g fr ag @ g &1 CF 450
a1 & & 1 Ffew Wy T A 3R
FT FT FO0 | a8 AT G IR |
e dre Afed ST o T qwfE
wred A ey wer fafaees =1 59 &
e Fifad | g qE & I
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AR | AT T A 0F aga a9 foren-
T ¥ 1 I A A qaeg 99 a8t
Y |Tfed | WY S =y faee #5 A9-
frate T awe § ol o ot §
w9 gfrar § afge wn AT &
MW I@ AL wOIFET w7 ffEd
L I T A9 TH TAAC 3= B
Fit a1 qg F7 UG & AT | W
YA g A G fear @
v #gy € 5 g@ &Y aog ¥ gw A
T AT FEH TR

T @fgT g A 0F A Har
TRAITE AR AN T awH femam
ot fF el gage a9
S I 9T FTEE AT o gt ar
afFr A F Mt Few o frgw A
FoF Tl &t A
Fr FT 9T | Ot g F qg e Ay
W A | IAAF A A=A
AN AW A TR @A F FErw
@Y & awdT | WK fRT w3 frag
W WEE ¥ fFad w93 &) gard
afg gw &1 7 W 7 faor e agi A
wE wfFT I T wefrEl # Qe
¥ T & ¥ omEm | F wew ¥ owe
FTAT AT § fF o9 7% wrw g7 At
T gL T HHH & a9 qre Al
T I aw o w fefafade
(F7aT) 7 & wwar @R 7 o
&1 a1 19 feoget @Y 1 =7 wwE ¥ W
N T T G w1 off waw g
T AT GHE T ¥ AGA QA a=i
FAUE AR T AN E, W F
A AT TE AW A R & ww
FEIA I AT | g qe
F YA N 1 W ) A wT
HEe (W) & e wrgre difo |
W T B A e o Sfad o
T 9T R A (wfew) O
TG TG AT 99 3% W99 W9
@ s g% F ww ferade w5 frar g

Bill ‘

@R  IET UYTHT qEE T
¥= w3 1 fors i fomr a7 & @@
Tea & e wmav § A o wT Al
agd waar fas femam g 1w R 3w
FTAE FgaT 7T & i o agg & wast
gead F Ak § Fer gt @1 fF
‘“Garddeaam @ fafer owr”
IR T YA AT+ (AT FgT ATHFAT &
i agt it goor #7 qaet A ggad
agi faeelt # Gt g Wi & | Ty S
TR HY FGIT| T A TH FAF
T Y @ a of sy ST gheem A
g I W da ety
Wit & feell & ag &Ter oy fear o
FARNGEARNTFEATE | WHFHHF
fll @7 % TR gFW R PRR
T FTOC 1 a7 § AT WL T G
Mg iqrmaay e s A
oW feY g7 a% Fe & a5 &)

g AT SAE S A A
marfeat & afF T S7 &7 goT AT @
T T &= & fR e A @A
Y = grm v warifaw Y fFe T
& agat AT TE § | ST BT GrT AL T
W fs grd w1 oggy b R o
IFT AT | AT AW F A A & B
ifed &Y 97 &1 wOEEET W1 9w A
T T ® Far 91 fF 5w fawr & |mr
FT AT THFAS FY ST A g
=T TY A< FT gEL AW A - wgRa
4 oY ot 3w A dAfEw @ W\
F W T A O 9T WK Adw
FE g e 9 9g i g o faw
FqE T FL |

# sifa< & wem & o Fw Igar
g fx ¥ ¥ afawrs & g
g ag T Yerm AL F § 1 ow
X oW § o W F FEY W T
R, W T w1 = Afaem s
&t & 1 7 AT g Y S o
¥ T § W gEe § 29 A



4159 Gover t Pr

[ifea s 2 wwia]
wgfraa 4= o< & f7 & <k feelh
FEE F  gATe i A1 =Wrh &
Re A afw FL T | & @ F7 qgAT TG
HATEAT W1 7 €Y 59 F T @A § |
"Ta § # ag =ngan § fF < gar fafaar
a1 2 A fafaw fig w1 Sfeaferm
("mfawe) @ 9 S 7 T smr)
T Y g A @ Y e 0w
KeaTE & wFA @Y FUF A o
fewra wort aedlt @ W 9w ¥
Tu A fafrar FE & o1 s+ F@
FAT qgar & 1 § g § fF ogmd
ARz W oF dT A (g @)
¥ qufer #v9 & a9 W I
TAT ¥ TEr F2 AT FE Faar 2
39 FY fraen e (@if|) & &
=i feg a0% & agw g R f1E
¥ daen @1 I F A3 & ¢ F
STH NI ACAT 48 WIAS AGN g |

e ¥ aga qEY #§ 59 maae firfa-
wr (gfaww) witede famr, Qv ¥
S &1, @ G2 g wifawm § 9 #r
a1 FB FEA A | T A Fafs
ffdsr & qafeas § 1 99 g9
T o eyt § o 7g faw I g
qrRTREA AT gm & yarfeas
AT A7 A § @ a9 I #
ToToE ¥ Qe e g 1 9l A
a9 @z Swmar  °@v fF “dF T
fafee” ST GomE grEEE (IsAA-
area) fom & @ @ fver &1 oF
THEAT WIAT 47 IF A W A @™
sifex et aT | R TR AT gERA &
‘g e fafeen” (afw & s o
#) @& w& wEm s e ara
AIe@AN L T WF FHF
fr o faers g W1 # =g § e oat
qUAT AT § 99 Y wHe H fawr o o
¥ e A & ww fafeer aff §
T 6 T AT T o e Wy gt
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EN A WEW AT AT A ww &
g wrem § 5 few wfewr &
T AR IS F AFEE W frEr
T H1T 59 FY d%Ew fFar T w=@ifw
9 ¥ Henfars fafeera av 97 7 wfeare
& a1 | wa W “fifigds gofE”
(Ferw wrfawrd) & o arls 59 fa=
# & g & 99 %1 90 3 | 99 ¥ A
wfafaes #3ET & et st #1
¥ ol wFLT fear o T § 0
TES T WifRER F1 SHHRE & gE
o, *fmez sanfedr agr 7 a1 )
oF G¥ e FT oY I F AT § 99
 Fifmgis aqfEr o & wfae
2 & fefae #Rq & wfuerd 91 oo
FT AT A & | e o fafaer
fracier (AmfoE @aar) § 3
FAT & ) T AE T g ¥ F W9 Y
faema # oot = fF 70 wfEw @
¥ =7 faw %1 39 9@ ¥ 79 FE0 4R
$ro HrEo o F1 Tg HTHTT 2AT ATH
Y & | & wrwa § fF e o e
(v wfafa) #t Twmw § @
Fedt# armeft Y &7 =S W | TR AT 9
fir =@ faer A1 Arepe =2 faam s AR
it gA A A § S fear @1 9w an
Fr T it ey & qdrelt W @i
QEAESd 1% ¥ IH F AR FJAIF |
ag Wt 3 wrefaa) & T o 9 et
% ol F1 A AE A ) T g q
T wew ¥ et ¢ o faw oy
Hox A foam o SfeF e e aew
T 9T AL FL AT G 99 5 i<
™ @ ¥ dfored ¥ ag faely wv
W FTH G &1 ATHT I ST &Y S
1T 7% 99 g0 TE@A &1 AT graAifs
TET ATHET TEY & W ST TR e
7o faer Y e Faegr L ot el #y
| o gy, e W TR
HTERE ET A ORI E AN FT A TH
W ¥ T7 TR FY wifE qi TR
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s FravsEfamg ama BE A d
ATEY HFTATT FT T EIT H 5T A9
T ATE ¥ 99 B = w17 F71 wewar
WE A g wfaw a7 R
A Fr gfewar § & o 37 ) g
T SfeT 741 TAT AT FI9 F AR
r? 3 IAN FoAW § AR AT TB
fawmaT 7t < aFy AT g facgw
FeTE § W 39 T T aw WIT WOHT
wferr § & @ grew & oot dnfet
Fe @M @S dow 50
& 3w & oa ¥ o 7T 6T W
TEraT § fF o 02> wT 7 gue AR
5 9 97 A QX I e Al A 99
FUFCF TR B AT ST AT, W
qemm & o S wr w g faa #y
oTH FGT AT W 1 faw gdy i R aw
wﬁaﬁmﬂ(mﬁﬁa}ﬂﬂmﬁ
S Em R @ o R oo Y
e fad 4 o} fom Far § fadee
FEr 7 e & ot 5 97 2 S e
AE T, WY I TR { mreATEl)
9T QT ETHAT TR § | T " gAR
T TR WA O a3 qey
A w5 ¥ w0 g QY Hifag fF Feargar
R A B @A a8 T
R 78 FaTed ff 99 =1 70 FiEEg-
o WY T BRI G | gEL I A
w1 QRUTE gt o e g fe ot g A
it gE € 99 w1 fUs w9 gU
I B QT FA K P H AEA
o W far o @ 3w A
TN WX I Y §F 9 S qEeet gy
for grerifon gy woff & e, oft ag farer
T fiFT o @y arew ot W IR
W TR § W% ol TR IR Tee
TeafRagud Y &g W &
g Mmool s o
A g g SWRT 9% wegR g e
W g gdfiadeeT Aane W oW
o Gy & )

Rajknmari Amrit Kaur: I will only
speak as far as the allegations which
have been hurled at the Improvement
Trust are concerned.

I may say that the Improvement
Trust at present has got powers under
the Government Premises (Eviction)
Act, 1950. This Bill seeks only to
include in “premises” those which are
in the possession of or have been
leased out by the Trust, so that we are
not really asking for anything very
much.

Much has been said about our
neglect or heartlessness or callousness
or whatever you might like to call it
about the refugees, and it has been
said that very many things have been
done by the Improvement Trust which
have been unfair to the refugees, it
has been out to crush them and so on.
I want to state in all humility, as I
have done on the floor of this House
many a time and as I have done in
private to Members of this hon.
House who have come and spoken to
me about what the Improvement
Trust is doing or not doing, that the
Improvement Trust has not really
broken any of the assurances that
were given on the floor of this House
by Shri Gadgil. I am not here now
to say that the Improvement Trust
has done everything that is right and
has never erred. After all, every
institution is a human institution and
many things may have been done by
the Improvement Trust which are not
to our liking, but by and large it is
always forgotten that the committee
that was set up to look into the work-
ing of the Improvement Trust was set
up at my instance. Many recom-
mendations were made by it. In that
committee’s report the main recom-
mendation was that there should be
one building authority in Delhi

.because otherwise the Improvement

Trust really could not function pro-
perly. Nothing is ever mentioned of
course about the 2,000 acres that the
Improvement Trust gave away for
refugees whereby it was made com-
pletely bankrupt as a result of which
Government has had to subsidise to
since then.



4163 Government Premises 23 AUGUST 1956

[Rajkumari Amrit Kaur]

Yesterday certain things were
stated about the Yamuna Bazar slum
victims. 1 may say Shri Radha
Raman who waxed very eloguent
about this particular place was a
member of the committee which
approved the rehousing plans for this
area and which took a decision that
it should be kept an open area. My
hon. friend Shri Feroze Gandhi made
some stalements yesterday and at
once, after I left this House last even-
ing and also this morning, T had
enquiries made, as to what the posi-
tion in regard to the leases on this
particular land was, and I would like
to give this information to the House.

3 pmMm.

The decision regarding the Jumna
Bazar area was taken on  23rd
September 1955. And in the second
meeting, the one held again on 23rd
September, 1955, it was decided that
the entire Jumna Bazar area should
be kept an open area; at this meet-
ing, I believe, Mr. Deputy-Speaker,
you yourself were present; besides,
Shri Radha Raman. Shrimati Subhadra
Joshi. and Shri C. K. Nair, all Mem-
bers of this House were present; Shri
Brij Kishore Chandiwala was also
present; the president of the Delhi
Municipality was also there. So far
as I remember. the Minister of Deve-
lopment of Delhi State was also there.
Since this date, the Delhi Improve-
ment Trust has not sold or leased out
any plot of land in that area.

But I have, quite honestly, to state
the position before that date. 25
shop-cum-residential plots were sold
by the Improvement Trust in 1948,
and these were built upon almost
immediately. Then, a plot was
allotted to an ice factory, in 1948, on
a twenty-years’ lease, and some con-
structions have been put on it. Then,
about some eighteen to twenty plots
were allotted to other persons like
the Burmah Shell etc. on a twenty-
years’ lease, because, at that time, it
had been decided more or less that
this plot could be built on.

Then, we came to the conclusion—
some time ago, as I said—that this
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area should not be built on. In faet,
even before this committee met, almost
all these leases had been terminated,
and converted into temporary leases,
terminable at one month's notice.
And some of the lessees will wvery
soon be vacating this area.

It is true that Bawa Bachitter Singh
was allotted 1,200 square yards, for
storage purposes, near the Burmah
Shell plot on a temporary lease, again,
terminable at one ° month's
notice.

This took place on the 16th Decem-
ber, 1954. He has enclosed this site by
zinc sheet partitions and he did this
more or less at once, and has been
using this site for storage purposes.

Then, plots had also been alotted to
the Sant Parmanand Blind Relief Mis-
sion in 1954. Two other plots which
have been built upon were built upon
by the Gita Bhavan and the Dharma
Sangh. These had already been allot-
ted to them in 1845 and, so far asIre-
member, I gave an assurance on the
floor of this House that since these
were religious constructions, they
would not be interfered with.

Now, constructions have been com-
ing up to a certain stage in all these
plots. But further constructions have
been stopped, and other plots which .
had been allotted, again, to the Delhi
Municdipal Committee for police
chowki or for one thing or another,
have since been taken over.

The question of terminating these
leases is of course going to be taken
up. I have no hesitation in giving
the assurance that if I find it neces-
sary, as I probably shall, to take back
what has been leased out, I shall cer-
tainly do so, without hesitation,
because it is not the desire of the
Improvement Trust, and certainly not
that of my Ministry, that only rich
people shall be given plots, and that
the poor shall be denied. The poor
must have top priority, and first
priority. And I share with the House
the view that because the set-up of
the Improvement Trust was such, it
simply Had to sell land in order to get
morniey whereby it could remove slum
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areas. And this set up has now got
to be terminated.

In regard to certain detailed accusa-
tions that were made about Jhil
Koranja, 1 would like to say this.
‘That land does belong to the Improve-
ment Trust, and it is being developed,
Drainage and sewerage are going to
be provided, and we are now in the
process of testing the water from
there. 1 may say that the Improve-
ment Trust is the only body that has
never put up houses anywhere, with-
out proper drainage and sewerage,
and without attention to drinking
water. '

The tragedy of Delhi has been that
A B. C and D have built, with the
result that there have been far too
many building authorities, and there-
fore it was that the main recom-
mendation of the Delhi Improvement
Trust Enquiry Committee, namely that
there should be one building authority,
has been something that has been
pursued by me from the very begin-
ning from the time when that report
was given to us. And at last, we
have taken a step towards that desi-
deratum. The Delhi Development
Provisional Authority has come into
being. The chairman of the Improve-

ment Trust is a member-secretary of

this body, and the Delhi Improvement
Trust is not selling any land at all at
the moment, ‘and all building plans
are under this Delhi Development
Provisional Authority, on which three
Members of this House sit and with
whom, along with the Minister of
Development of Delhi State, we have
constant consultations.

Much has been said about the
number of houses demolished in
Jhandewala. It is true. 1 never said
that the Improvement Trust has never
demolished any houses, but I con-
tradicted demolition in certain areas,
where the Improvement Trust was
accused of having demolished houses.
In Jhandewala, 230 houses were
demolished. They were built on
undeveloped land in such a bad way
that the then Health Minister of Delhi
State, Dr. Sushila Nayyar, begged of
the Ministry and of the Improvement
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Trust, after she paid a visit to the
locality, that we should do something
because it was criminal to allow
people to live in those places. This
area has got to be cleared and deve-
loped. And the Trust did what the
Delhi Rehabilitation Ministry wanted
them to do and, after having got rid
of some structures, the development
has been taken in hand. The develop-
ment is not yet complete but in the
portion developed, plots have been
earmarked for persons who used to
live there, and who said, ‘May we
have what were called “eligibility
chits”, so that when the plots are
demarcated, after the land has been
developed, we may have them? That
has been done, and thus, all the per-
sons who have g‘m: these eligibility
chits will be given land there and will
be housed there. So much for
Jhandewala.

In addition, any Member of this
House, who would like to come to my
office or to the Improvement Trust’s
office may come and see the list of
those constructions which have been
demolished by the Improvement Trust,
because a complete record has been
kept of them. I say that most of them
were constructions which had to be
removed for public purposes, such as
widening of roads ete. As for those
constructions that had been put up
without any reference to anybody, and
that were completely unauthorised, I
would beg of this House to remember
the difficulties to which all State
authorities are put by these unautho-
rised constructions.

After all, Government have got to
maintain law and order. Government
have got to see to it that more and
more slum areas are not created in
this capital city. Government have
dealt extremely leniently with the
refugees, and if the refugees them-
selves were asked, I do not think that
they would have all the complaints
that many Members of this House
have preferred on their behalf. The
position becomes extremely difficult
when roads are blocked, when we
want to widen a road and an un-
authorised construction is there, or



4167 Government Premises 23 AUGUST 1956 (Ewviction) Amendment 4168

[Rajkumari Amrit Xaur]

when we want to do slum clearance
and everybody says, ‘I will not be
moved from here; I must remain
here’. You cannot have it both ways.
Either you remove slums and cause a
certain amount of hardship or you
continue with slums. 1 say that it
would be extremely bad for this
capital city and, in the end, bad for
everybody if slum areas were allowed
to continue. So I think that this
point is greatly forgotton in our zeal
not to do anything to harass the
refugees.

I say in all humility that we, who
happen to have the responsibility of
being Ministers today, are no less
anxious to help the refugees than any
other Member of this House. From
the speeches made, one would imagine
that only the other Members of this
_“House care for the refugees, that none
of us cares for them. I wonder how
many Members of this House go
round and see the refugees, how
whenever rain comes they go there,
which of them looks after the children
or who looks after their medical aid
and relief. Do the Members of this
House thinkk that we are completely
negligent of them? I think it is a very
sad commentary on the Ministers. If
the Ministers are like that, I say to
you that you should demand our
resignation.

Shri B. Y. Reddy (Karimanagar):
That is not the point. What are the
steps taken?

Rajkumari Amrit Kaur: The help
that the refugees have received at the
hands of Government has been
generous as far as possible and some-
times almost beyond the financial
capabilities of the Government. The
Improvement Trust is part and parcel
of the Government. It may be that
sometimes something has been demo-
lished which need not have been
demolished but, by and large, I dlaim
that the Improvement Trust has been
most lenient with refugees and given
them notices again and again, with-
held them, increased the length of
time within which they have to be
moved, and never, xhever, on  any
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occasion has alternative accommoda-
tion not been given to théln. It is not
always possible to give alternative
accommodation on the very spot from
where you are trying to remove them
in order to re-build for them. Some-
times they have to go a little distance.

I think that sometimes people who
are not in charge of the executive

_functions of the Government do not

realise the difficulties that come and
how anxious we are—we are no less
anxious than anybody else—to do

" whatever we can to make the lot of

the refugees less hard, less harsh and
more comfortable than it is. I beg of
you to have trust in us that we are
going to do everything that is possible
not to allow human beings to suffer.
I am a person who lives and moves
and has my being in the midst of
suffering. My heart aches more than
anybody else’s that I am not able to
do always as much as I should like to
do for them.

I wish to assure this House again
that within a month of the passing of
this Bill the Advisory Committee will
be formed and that I shall be avail-
able to them all the time. Even
before it is constitutionally formed, I
shall ask those Members who are
immensely interested in this problem
to come to my office, daily if they
like, and spend as much time as they
can and learn from me what the
plans are. It is impossible for me
to give a blue-print overnight of all
the development of Delhi City. This
is what I have been trying to shout
from the house-tops that there are
far too many authorities. It was
impossible to get a proper blue-print.
Now, we have got an’ interim plan
prepared at terrific speed and the
Members of Parliament will see from
it where the open areas are to be,
where we wish to accommodate
refugees and so on. Believe me,
there have been townships built
which have no services there. Every
little township wants a certain num-
ber of cobblers, a certain number of
scavengers, a certain number of car-
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penters etc. ete. All these people can
be properly housed with the complete
assurance that their living will not be
interfered with.

A statement was made that the
work of clearing slums or katras that
has been done by the Trust is not
as good as that done by the Bharat
Sevak Samaj, and that it is more
expensive. This is wholly incorrect.
I may say that the Minister of Deve-
lopment of Delhi State himself has
openly said that the best work that
has been done has been done by the
Improvement Trust. The Bharat
Sevak Samaj came to me and asked
me to give them help. I gave them
one of my plans and they have copied
it. Therefore, to say that the work
that they have done is better than
that done by the Improvement Trust
is not a correct statement such as ill
becomes Members of this House to
make withgut proper inquiry.

As far as the legal side of the Bill
is concerned, I leave that to my hon.
colleague to reply to. I should like
to say one more thing. The Improve-
ment Trust has regularised houses
built in Motinagar area, in Karol
Bagh area and business houses that
have been built in Motiakhan dump
area. Land has been allotted in
these areas on a no-profit-no-loss
pbasis, No house alleged to cost
Rs. 40,000 has been demolished by
the Improvement Trust. I have said
that anybody can come and see the
list of houses demolished—or any
construction—half construction very
often—demolished by the Improve-
ment Trust, in my office any day. 1
believe that this charge has been
levelled at the Improvement Trust
many a time. This was actually
demolished by the Land and Deve-
lopment officer in order to make the
link road. _

]

I think I have tried to the best of
my ability to answer all the charges
that have been levelled. I would
like to say one thing more. No
notices have been served by the Delhi
Improvement Trust on people who
live in Shahdara. No notices now
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can be served by the Improvement
Trust.

I would also say in conclusion that
the moment the Delhi Development
Authority comes in, the Improvement
Trust will be merged in it. I plead
with all the earnestness at my com-
mand that until such time as a body
like this has to function, it must have
the little extra power that has been
sought to be given to it in this Bill.

Shri D, C, Sharma: What about
Shahdara? -

Mr. Deputy-Speaker: The hon.
Minister has answered about Shah-
dara.

Shri Radha Raman: [ want to
remove one impression which the
hon. Minister has just now sought to
create. She said that there was an
Advisory Committee in which we all
sat and we approved anything that
was now being done. There were
certain conditions laid on the basis of
which rehabilitation of those persons
who were living in certain areas was
to be done. None of those conditions
has so far been fulfilled, and there
are notices after notices given to the
residents of that area. 1 just want
to clear the wrong impression sought
to be created by the Minister’s state-
ment and say that those persons who
sat on the Committee never approv-
ed anything of this nature, as has
been just now stated by the Minister.

Shrimati Subhadra Joshi (Karnal):
With your permission, I would like
to put a question. I would like to
know if it was not decided in the
Committee that the buildings sold
already would be acquired and the
houses already built would be demo-
lished—not about the leases in
Jamuna bazar—and if we were not
told later on that the Finance Minis-
try did not approve of this?

Rajkumari Amrit Kanr: Here T
have got the official Minutes which
were circulated to every member. In
the Minutes it is said:

“It was decided that the Jamuna
Bazar area should be cleared. In
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view, 'however, of the poor eco-
nomic status of the residents
therein, it was considered that
perhaps about 400 families there-
from could only be shifted to the
proposed colony near Lajpat
Nagar”.

where they would get employ-
ment.

“It was, therefore, decided
that the development in accord-
ance with the plan submitted
by the Delhi Improvement Trust
for building 1,600 houses in that
area should proceed but, in the
first instance, only 400 houses
should be constructed during the
.course of the year.

800 cheaper quarters should be
built on the Shahdara side to
house slum evictees of lower
economic status. For the still
poorer people, platforms  should
be constructed on the Shahdara
side and then the gquestion of
allotment ‘of a site and some cash
grant for building houses should
be considered. The Minister for
Health was, however, of the view
that platforms would not be suit-
able near big cities and whenever
poor class slum evictees are hous-
ed they should be housed in
quarters built to certain specifi-
cations. For this purpose, the
Chairman, Delhi Improvement
Trust, should prepare a scheme
immediately and bring it before
the Committee for further scru-
tiny and sanction.”

These decisions are being carried
out. (Interruption).

Pandit K. C. Sharma (Meerut
Distt.—South): The hon. Minister
has given an invitation; he may visit
the office and get them cleared.

Mr, Deputy-Speaker: Order, order.

Shri Jalpal Singh (Ranchi West—
Reserved—Sch, Tribes): I want your
protection, Sir. My hon. friend from
Delhi, Shri Radha Raman is talking
of ‘we’. 1 do not want t be includ-
ed in that ‘we’. ‘We' is mnot
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Lok Sabha; ‘we' may mean Delhi or
something like that but not ‘we'
including me.

Sardar Swaran Singh: Mr. Deputy-
Speaker, Sir, this measure has now
been debated for a number of hours
and the feelings of the hon. Mem-
bers on this difficult subject have
been expressed with emotion and they
have been expressed with feeling and
the grievances of the people and their
difficulties have been very vividly
placed before the House. I have
every sympathy for those feelings and
the difficulties, whether they are
being experienced by the refugees or
by the slum dwellers; they are real
and something has to be done to
tackle that problem.

So far as the present Bill is con-
cerned. I may respectfully submit
that the scope of this Bill is a limit-
ed one. But, I want to say, at the
same time, that the discussion has
been very useful.

Mr. Deputy-Speaker: Normally
one voice should be audible here; but
at present unauthorised voices are
more loud.

Sardar Swaran Singh: And they
cannot be ousted without providing
alternative accommodation.

1 was saying that so far as the Bill
itself is concerned, objection has been
taken to its structure, to the nomen-
clature and to the various provisions.
But, so far as the relevant provisions
are concerned, the operative part
really consists of two points. They
are, that the authority that the Gov-
ernment today has with regard to

. land and buildings belonging to Gov-

ernment, the authority that the Muni-
cipal Committee today has with
regard to both lands and buildings
should also 'be extended to the pro-
perty belonging to the Improvement
Trust of Delhi. The Delhi Improve-
ment Trust today has this authority
with regard to land and the only
addition that is sought to be made is
with regard to buildings belonging
to the Improvement Trust.
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It is true that ‘public premises’
has been defimed and a new sub-
clause is sought* to be substituted.

My hon. friend, Shri D. C. Sharma,
for whom I have great respect be-
cause most of us have read his text-
books when we took our examina-

tions (Shri D. C. Sharma: Don't .

worry; it is mutual), was a little
frightened by these 7 or B lines that
we have reproduced here while defin-
ing ‘public premises’. [ am sure we
never got frightened by the thousands
of pages that he produced in his
text books......

Mr. Deputy-Speaker: If the teacher
is frightened, what will be the fate
of the pupil?

Sardar Swaran Sinmgh: In this case,
the pupil did not feel frightened by
the thousands of pages he wrote, but
the teacher feels frightened by these
10 lines of definition.

Shri D. C. Sharma: But those
were clear.

Mr., Deputy-Speaker: No more
interruptions now.

Sdardar Swaran Bingh: ‘Public
premises’ is the new nomenclature

that is given to Government premises
because now, by the operative part,
buildings belonging to the Improve-
ment Trust are also sought to be
included. Therefore, for the sake of
clarification, because something new
was going to be added, the original
expression '‘Government premises’ is
altered to ‘public premises’. There
is no catch in this and I cannot under-
stand why there should be any mis-
giving on that score. The original
definition of ‘Governmeni premises’
also runs to the same length. The
same authorities are repeated; only
buildings belonging to the Improve-
ment Trust have been added, and, for
the sake of clarity, instead of adding
just one word, the whole thing has
been reproduced so that it might be
made clearer.

The other point is the definition of
‘unauthorised occupation’. In this
again, my learned friend, Shri
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Trivedi, for whose iegal acumen and
ability I have great respect, thought
that this expression ‘unauthorised
occupation’ is either unhappy or that
it is likely to be interpreted in a
manner which might lead to anomal-
ous results. I submit that any fears
that might be entertained on that
score are not well-founded.

4174

The object of the addition of this
sub-clause is a simple one. As L
submitted on an earlier occasion, the
Bombay High Court came to the con-
clusion that a person who originally
entered as a lessee, if afterwards he
contravened the provisions of that
lease or did anything which resulted
in the determination of the original
lease, then, action cannot be taken
according to the. sections as then
existing—prior to this. The power
to evict is contained in section 3 of
the original Act. There are two
contingencies which are laid down
which entitled the competent autho-
rity to evict a person. They are
briefly, the power to evict certain
persons from Government premises
if the competent authority is satisfied
that the person authorised to occupy
any Government premises has, whe-
ther before or after the commence-
ment of this Act (a) sub-let without
the permission of the Central Gov-
ernment or of the competent authori-
ty the whole or any part of such
Government premises or otherwise
acted in contravention of any of the
terms, express or implied, under
which he was authorised to occupy
such Government premises or (b) it
any person is in unauthorised occu-
pation of Government premises, the
competent authority may ... after
notice evict that person.

Therefore, subletting without per-
mission and action in contravention
of any of the terms, express or
implied, of the lease, have - already
been recognised as grounds sufficient
to entitle the competent authority to
order eviction. The Bombay High
Court in that case came to the con-
clusion that that case, which was
ultimately compromised, did not come
within the definition of any of the
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first two sub-clauses and they also
came to the conclusion that the origi-
nal letting in of that individual being
authorised, a subsequent act did not
automatically make him unauthorised
and, on that short ground, they said
that action could not be taken under
the provisions of this Act. The
Bombay High Court also pointed out
that all that virtually emerged out
of their decision is that the Govern-
ment will be compelled to go to a
civil court, and if the Government
goes to a civil court, the defendant
has absolutely no case, he is bound
to be evicted. Therefore, it will be a
good arrangement if Government
could agree to give another 3 or 4
months so that he could within that
time clear out. It is necessary, how-
ever, to clarify this position so that
this doubt which is cast about the
intention of the Legislature may be
clarified. The only point is that in

any Government premises if any per-

son originally entered with lawful
authority but later on, say, sublets
it or by lapse of time or by other cir-
cumstances the original relationship
is terminated, then the Government
should not be compelled to go
to a civil court for ordering his
eviction; in such a case there is no
doubt that the decree will be there,
but they can resort to the simpler
procedure prescribed under this Act
and take action under section 3. These
are the two substantive points which
are sought to be covered by this
amending Bill

The other provisions are purely
consequential, and there is no contro-
versy or there should at any rate be
no controversy after this clarification
that I have attempted to give.

My friend, Shri Trivedi expressed
concern about the inadequacy of
notice or the service of notice being
only in name and actually no notice
being served and action being taken.
But I have examined our records,
and no case actually has cropped up
where for want of due notice or for
want of the service of that notice any
hardships had been caused.
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Shri U. M. Trivedi: If the hon
Minister likes, I will send him
examples.

Sardar Swaran Singh:- I shall be
glad to examine any cases which my
hon. friend points out and I am
prepared to look into them. What I
want to clarify is that in substance
there may be cases where difficulties
have arisen. For instance, these points
are substantial; a person may have
been evicted without provision of
accommodation which is either to his
liking or which renders his econo-
mic rehabilitation difficult or which
provides him with inadequate econo-

_mic means to establish himself in the

new premises, or the place may be
a little far off from the central area.
These are substantial points and I do
not want to take shelter behind a
technicality of the want of notice or
compliance with the technical provi-
sion of giving notice. Those cases of
difficulties and hardship have to be
tackled on merits. But so far as the
short point of the inadequacy of the
period of notice or any defect in the
service of the notice is concerned,
my investigation indicates that no
hardship has been caused on that
score, and the rules on that point are
quite clear—registered notice is the
normal type under which the civil
courts effect service of the process
issued under the orders of the civil
courts. Rules have been framed on
this point which clarify the position
further. Under the main Act, there is
provision for preferring an appeal
also. An appeal lies to the adminis-
trative Ministry in charge, and that
also is a further safeguard, for action
will not be taken in any manner
which entails any hardship.

While clarifying my attitude with
regard to those persons who might
have’ entered Government premises
or public premises in an effort to
rehabilitate themselves or who might
be in occupation of slum areas, I
want to remind this hon. House of
the responsibility that all of us owe
to the preservation of law and the
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anforcement of normal legal methods
of approach with regard to this pro-
perty. My friend, Pandit Thakur Das,
who has given a wery elaborate
survey pf how this Bill or analogous
provisions passed through wvarious
vicissitudes, drew  rather a dark
picture with regard to what was in
substance described by him as a chain
of very dark deeds committed one
after the other by the Government at
the Centre, in the State or at the
level of the various authorities func-
tioning thereunder. I want, however,
to remind him and also the House
that so far as the ownership of it is
concerned, it is public property, of
which the House is the principal
custodian. We are dealing with peo-
ple who, on an interpretation of the
relevant- statutes, on an interpreta-
tion of the laws made by Parliament,
are in occupation of property where
they should not be. I do not want to
minimise the hardships of those peo-
ple, but while paying due regard to
their hardships, we should also pay
due regard to our duty to the coun-
try of ensuring that property which
belongs to the entire community is
not unnecessarily taken hold.of by
one individual or another. Some sort
of a balance between these two has
to be struck, and it was that human
touch, that human approach, which
was responsible for the provision of
those various assurances where it was
agreed by the Parliament in their
wisdor that although the property
vests in the community.as a whole,
in special cases of hardship, some
special thing should be done. That
was  really a deviation from the
normal law. Whereas my friend,
Pandit Thakur Das describes the
entire measure as an emergency and
an exceptional measure, I want to
remind him that the type of assur-
ances and the type of circumstances
.or implications flowing from those
assurances themselves were of a very
_exceptional nature which really took
a good part of the big reservoir that
was really to be available for the
entire community. In this particular
case, there is the principle of “first
come first served”, or any person
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could_take charge of anything on the
principle that possession is nine
points in law or on some other basis.
This was really the reason for giving
that special protection. When protec-
tion of a special type is given which
deprives the country and the commu-
nity of something to which they are
entitled, that should also be inter-
preted in a reasonable way. There
was hardly any occasion to accuse
the Government so Dbitterly how-
soever prejudiced the mind may be—
I am not saying that he was
prejudiced, but this is how he in his
goodness chose to describe himself—
in a contingency of this nature, with
this background. When a special
concession is sought to be shown for
considerations which are good and
valid, that is, to help the refugees
and persons who may be in difficulty,
that should be interpreted in the
spirit and in the background which
I have attempted to place before this
hon. House. Farthest be it from me
to suggest that we should now tryin
any way to wriggle out of the assur-
ances that had been given by Shri
Gadgil. As Pandit Thakur
Das himself pointed out,
those assurances related to Minis-
tries more than one. Authorities
more than one were involved in
them. Constitutional changes took
place, Delhi State was constituted as
a Part C State. Rehabilitation was
transferred as a subject which came
within the control of the Delhi State.
I remember the occasion when
Pandit Thakur Das Bhargava and
Shri Tek Chand were present at the
meeting. We discussed this point and
all of us agreed that, in view of the
constitutional changes that had taken
place, the Central Ministry would not
be competent to take concrete steps
for implementing the assurances that
were given and that tnis responsi-
bility should be takes over by the
Delhi State Governmo>nt who:e Min-
ister was also present in the meetng
and undertock to shoulder that res-
ponsibility.

My friend has quoted copiously
from the report of the Assurance
Committee. I do not want to jom
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issue with regard to factual matters
mentioned there. It will be a little
unfair to this House if I were to
inflict all these details and I were to
adopt an attitude of trying to dis-
prove the various things and explain
the viewponits of the Government in
the Centre or the local Government,
the Improvement Trust or other
authorities with regard to the various
tentative conclusions arrived at by
that Committee. My colleague, the
Minister of Parliamentary Affairs,
had placed on the Table of the House
on 3rd April, 1956, a statement
indicating the action taken by the
Government on the various assurances
that have been given by Shri Gadgil.
The Assurances Committee of the
House has also taken cognisance of
that statement and has asked for
further clarification with regard to
certain points mentioned there. I am
not swearing by every word that
might be written there. Nor am I
trying, in the present context to
contradict all that was said in the
Assurances Committee. But, I do
‘want to submit that this is a matter
which could not be taken as having
been proved against the administra-
tion or the Government. The
Assurances Committee came to certain
tentative conclusions and they were
placed before the House. The view-
point of the Government on those
conclusions were also placed before
the House. These are being examined
by that Committee which has asked
for further clarification. We will try
to convince them or be convinced; if
we find that we have erred in any
way, we will try to make amends
for that. If that is the attitude of the
Government, I put it to the House
and to you also, Sir, as to whether
all that heat that was there in the
speech of Pandit Bhargava was really
justified.

My colleague, the Health Minister,
has already made a statement that
her Ministry will take the necessary
administrative steps to constitute the
advisory commitiee which will
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advise the Improvement Trust on
important matters which are upper-
most in the minds of hon. Members
who participated in the debate. It
will advise the Delhi Improvement
Trust in matters of slum clearance
with a view to having better and
cleaner living conditions to the slum-
dwellers. The idea was suitably to
improve certain areas and there may
not be any case of eviction at all.
It will also +advise on providing
alternative accommodation to persons
to be evicted in localities nearabout
their present dwellings, as far as
possible, namely, what should be the
alternative accommodation that should
be made available and what should
be the principles that should govern
the implementation of this assurance
and so on.

-Shri Feroze Gandhi: How do you
define ‘nearabout’?

Sardar Swaram Singh: I would
define it as an arsa that might be
available near the place where the
eviction took place—the area avail-
able with the Government or the
Improvement Trust or any other
authority and suitable for construction
of houses of that type—and that
would come within the bigger deve-
lopment Plan which the Delhi Deve-
lopment (Provisional Authority were
trying to bring about or which they
would approve.

Pandit Thakur Das Bhargava:
Three miles or two miles?

Sardar Swaran Singh: It is very
difficult to say whether it will' be
one mile or two miles. After all, if
a problem is there, it has to be faced.
The other alternative is that we do
not do anything.

Pandit ® Thakur Das Bhargava:
Twenty miles of electric railway?

Bardar Swaran Singh: Panditji
will recall that I heard every word
he uttered with utmost patience and
I feel that he should give at least
five per cent of that patient hearing
when I am on my legs.



4181 Government Premises 23 AUGUST 1958 (Eviction) Amendment 4183

The constitution of the advisory
committee by the Health Ministry is
a sufficient guarantee to ensure that
any slum clearance scheme that is
undertaken will be implemented in
a proper way. The very weighty
observations that have been made by
the hon. Members, some after cool
sonsideration and others with heat
and prejudice, will be taken into
consideration by the advisory com-
mittee and the Improvement Trust
when they chalk out their schemes.
So, I submit that we are not really
making any radical change in this
piece of legislation.

It is a very small point here. The
Improvement Trust has already got
the authority with regard to land.
We are extending it to buildings.
Some doubts were expressed with
regard to the definition of land. Pan-
dit Bhargava said something about
this. TLand’ and ‘buildings’ have
been used as two distinct things in
this piece of legislation. It is better
that we clarify that with regard to
the Improvement Trust. At any rate,
that is not a point of substance. They
ask: “why are you asking for the
inclusion of the buildings? Land al-
ready covers buildings.” If it already
covers buildings, there is no harm in
clarifying it further. So, I feel that
there is no force in the legal objec-
tion,

With these observations, I submit
that this Bill may be passed.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Government Premises (Evic-
tion) Act, 1950, as reported by
the Select Committee, be taken
into consideration.”

The motion was adopted.

Sardar Swaran Singh: There is a
verbal amendment to clause 1.

Mr, Depuiy-Speaker: That will
come up when we take wup that
clause.

We will take up clause 2, now.

Bill
The question is:

“That clause 2 stand part of
the Bill.”

The motion was adopted.
Clause 2 was added to the Bill
Clauses 3 and 4

Mr. Deputy-Speaker: There are
no amendments to clauses 3 and 4.
We will take them together.

Shri U. M. Trivedi: Mr. Deputy-
Speaker, Sir, the objection which I
wish to raise with reference to
these clauses 3 and 4 read together is
on the change in the definition of the
words “public premises”. The change
that is tried to be effected in the
original law is from “Government
premises” to “public premises”.
There was some meaning when the
words were “Government premises”.

Mr, Depuiy-Speaker: Now it in-

cludes other premises also.

Shri U, M. Trivedi: That is what I
am submitting. When the woerd
“Government” was used as an ad-
jective to the word “premises”, it
was limited to those premises which
actually belonged to Government,
which were in some manner Gov-
ernment properties. The extension
which is now being desired is this.
Even private premises which will be
rented for some purpose by the Gov-
ernment will now be included and
the Government will have the law
ir its own favour so far as the ques-
tion of eviction of tenants from those
particular areas is concerned. As I
was saying before, and I reiterate it
today, the difficulty that will arise
in the case of those tenants who
have the misfortune of ever becom-
ing the tenants of the Government
will be that, whereas if the owner of
the premises were to get such a
tenant evicted he will have to resort
to a particular law and the protec-
tion under the wvarious rent restric-
tion Acts of the various States will
be available to the tenant if he was
the direct tenant of the landlord. . . .

Sardar Swaran Singh: There is an
exception. The Rent Control Act



4183 Government Premises ‘23 AUGUST 1956 (Eviction) Aq;::ludmm 4184

[Sardar Swaran Singh]
does not apply if the Government is
the owner of the property.

Shri U. M. Trivedi: That is what I
am coming to. If the Government is
the owner then ‘it will not apply. But
here the Government is not the
owner. If the Government has some-
how or other requisitioned the pre-
mises or has taken the premises on
lease, the Government cannot be the
owner. My own personal view is, the
Government can be the owner and
this law will have acted quite nicely
if we had concentrated or limited
ourselves to the definition which was
originally there and the words were
“Governmenl premises”. Once you
drop the words “Government pre-
mises” and change it over to “public
premises” and the definition that is
given in clause 4 comes into the
picture, tn that case what happens is
the orginal landlord, the owner of
the property, if he wants to evict the
tenant he cannot evict him because
the tenant is protected by the various
rent restriction Acts, whereas the
Government, once it steps into the
picture and becomes a sort of a
lessee, is covered by the provision in
this Mill and the tenant has got no
remedy except that he will have to
get out under this new definition of
“unauthorised occupation”.

As 1 said before, the “Govern-
ment premises” should not be ex-
tended so far and such a broad defi-
nition should not be given to the
words “Government premises” as is
contemplated in this Bill. It would
have been quite proper still to adhere
to the words “Government premises”
and not deprive an ordinary citizen of
the protection of law which has been
guaranteed to him.

By this particular definition the
Government goes a step further. It
has not only included “premises be-
longing to"—that would be some-
thing if the premises belonged to the
Government—in the definition of
“public premises”, but it has also in-
cluded “premises taken on lease or
requisitioned by the Government”.
‘When the premises are requisitioned

by the Government, various- courts
have held that a tenant becomes
merely a statutory tenant. If he be-
comes a  statutory tenant, the other
terms of tenancy remain with him.

Sardar Swaran Singh: Why should
a leased property be given to a pri-
vate man at all?

Mr. Deputy-Speaker: Even if
“leased premises” be excluded, there
would have been other properties
that cannot be called Government
properties. Then too it would not
have been only “Government pre-
mises” but something else would have
been included.

Shri U. M, Trivedi: That is why
the words “local authority” have
been put in and the Delhi Improve-
ment Trust has also been brought
into the picture. In other words,
if the buildings belong to a munici-
pality, ‘the ‘municipality will do the
same thing and terminate the ten-
ancy. It will simply give a notice of
15 days and ask the tenant to get
out.

The words “local authority” have
been added. The difficulty is of the
ordinary tenant. When the Gov-
ernment is +trying to nationalise
everything, when the Government is
encroaching upon ordinary functions
of citizens and is trading in every
respect, and when the Government
is now constructing buildings after
buildings and is renting them out—
half of the markets in New Delhi, at
any rate, are belonging to the Gov-
ernment and at various places the
municipalities are now trying to build
their own market places—if this law
is to apply, then all those buildings
which belong to municipalities will
become public premises, and once
they become public premises the
Transfer of Property Act will go by
the board. Under thiz provision
every man will be tumed out with-
out having any recourse to the ordi-
nary process of law or protection
under the Transfer of Property Act.
‘Where is the good of a tenant having
an agreement? Supposing a man has
entered into an agreement with you,
or he has executed a lease in favour
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of the Government, or he is party
to an indenture executed by him,
then also the Government will say:
agreement or no agreement, inden-
ture or no indenture, lease or no
lease, here we give notice under this
Eviction Act and therefore you will
have to go. No sanctity will be
attached to an agreement whatsoever
and the Transfer of Property Act
will be a dead-letter so far as the
various buildings now owned by the
local authorities—the Delhi Improve-
ment Trust or such bodies like
district boards in any part of India—
are concerned.

Pandit Thakur Das Bhargava: It is
only about Delhi local authorities
and not for the whole of India.

Shri U, M. Trivedi: Yes, it is only
local authorities in the Delhi State.
That means the Delhi Municipality,
the New Delhi Municipal Committee,
the South Delhi Municipal Committee
or other local authorities in the
whole of Delhi State. So many vil-
lages would be affected and every-
where this power will be utilised
with a desire to drive out people. It
may be a summary process, no doubt,
and it will be to the liking of the
Government. We should be very
careful in vesting the Government
with these powers, which will be
really powers of operation.

Sardar Sm Bingh: Sir, we will
be careful in exercising these powers
I oppose the objection which the
hon. Member has raised. ’

Mr. Deputy-Speaker: -
tionx | . The ques

“That clauses 3 and 4 tand
part of the Bill” )
The motion was adopted.
Clauses 3 and 4 were dddeid to the

Bill,

Clause 5— (A d: t of Secti 3
) ete.)

Shri N. B. Chowdhury (Ghatal):

ibegtomove:
Page 2—

Bill
dafter line 14, insert:

~ “(aa) to sub-section (1) the
following shall be added, namely:

‘Provided  that competent”
authority makes available to
the person or persons such alter-
native accommodation as is equal
in value, rental and convenience
to the premises vacated and
which does not hinder the person
or persons from carrying out
their occupations or professions’.”

"Sir, while tabling this amend-
ment I had kept in mind the princi-
ples laid down in the Second Five
Year Plan with regard to the schemes
of slum clearance. The first principle
there is that there should be the
minimum dislocation of slum dwel-
lers and the efforts should be to re-
‘house them as far as possible by or
near the existing sites of slums so
that they may not be uprooted from
their fields of employment. So the
necessity of this amendment would
be clear from the provisions that the
Government themselves have made
in the Second Five Year Plan itself.

4 PM.

In view of the statements made by
the Government and in view of the
principles that they themselves have
laid down, it is very necessary that
some statutory provisions are made
in the law itself, The speeches of
the two Ministers have not convinced
us that there is no necessity for such
a provision in the law itself. After
all, that we have heard from diff-
erent sections of this House, it is very
necessary that there should be some
provision in the Bill itself, whereby
there could be a guarantee for slum-
dwellers for some alternative accom-
modation. Unless there is some such
provision .in the Bill itself, we cannot
give the Government blanket powers
to authorise the local authorities and
other bodies to evict the people sum-
marily. I feel that my amendment
should be accepted if we are to accept
the policy of slum clearance con-
sistent with the principles that have
been laid down in the second Five
Year Plan.
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Sardar Swaran Singh: So far as
the principle of providing suitable
alternative accommodation is con-
cerned, 1 would not elaborate that
aspect, because my colleague, the
Minister of Health, made a very
clear statement in that respect.

So far as the present amendment
is concerned, I regret I cannot accept
it for the obvious reason that if it is
accepted,eveninacasewhere a
person sublets without the permis-
sion of Government or otherwise acts
in contravention of any of the terms,
express oOr implied, every time, we
have to provide alternative accom-
modation. Even in the case of the
slum evictees, this has to be done.
so, the question has to be left to the
authority which is in overall charge
of the slum clearance operations for
deciding as to how best it could be
done. Literally construed, this will
mean the provision of accommoda-
tion which is equal in value, rental
and conveniences to the premises
evicted. Thus, it will become ex-
tremely rigid, and if the question
goes to court, there will be inter-
minable proceedings, and nothing
will happen. Therefore, 1 oppose
this amendment.

Mr. Deputy-Speaker: The ques-
sion is:

Page 2—

after line 14, insert:

“(aa) to sub-section (1) the
following shall be added, namely:
‘Provided that competent
authority makes available to the
person or persons such alternative
accommoda as is equal in
value, rental and convenience to
the premises vacated and which
does not hinder the person or
from carrying out their
occupations or professions’.”
The motion was negatived.
i.'M.r. Deputy-Speaker: The question

“That clause 5 stand part of the

Bill”

The motion was adopted.

Clause 5 was added to the Bill
Clause 6 was added to the Bill.

(Eviction) Amendment 4188
Bill

Clanse 1.— Short Title
Amendment made:
Page 1, line 4—
for “1955" substitute “1956".
—[Sardar Swaran Singh]
Mr, Deputy-Speaker: ‘ The ques-
tion is:
“That clause 1, as
stand part of the Bill”
The motion was adopted.
Clause 1, as dded to

amended,

Aad w”
- the Bill.
Amendment made:
Page 1, line 1—

for “Sixth Year” substitute
“Seventh Year”.

—[Sardar Swaran Singh)
Mr. Deputy-Speaker: The ques-
tion is:

“That the Enacting Formula,
as amended, stand part of the
Bill”.

The motion was adopted.

The Enacting Formula, as amended,
was odded to the Bill.

The Title was added to the Bill.

Sardar Swaran Singh: I beg to
move:
“That the Bill, as amended, be
passed”. .
Mr. Deputy-Speaker: Motion
moved:
“That the Bill, as amended, be
passed”.
Shri K. K. Basu: I would like to
gpeak.

Mr. Deputy-Speaker: We have had
enough discussion on the Bill, T be-
lieve. .

shrlll.lm:mrenthen,iiyou
have no objection, we can speak on
the Bill

Mr Deputy-Speaker: Then, we will
have to postpone the third reading
stage to the next day. 1 shall now
call upon Shri L. Jogeswar Singh.






